1
| TEM NO. 7 COURT NO. 8 SECTI ON 11

SUPREME COURT OF | NDI A

RECORD OF PROCEEDI NGS

Petition for Special Leave to Appeal (Crl.) No. 7720/2012
(Arising out of i mpugned  final j udgnent and order dat ed
17/08/ 2012 in CRVMBA No. 17646/ 2012 passed by the H gh Court 0]
Judi cature at Al | ahabad)

KAVAL KUVAR Petitioner(s)
VERSUS
STATE OF U.P. & ANR Respondent ( s)
(Wth appl n. (s) for exenption from filing OT. and per m ssi on
to file addi ti onal docunent s and per m ssi on to file
suppl enentary affidavit and stay)
W TH

SLP(Crl) No. 6090/2015
(Wth appl n. (s) for exenption from filing cl/c of t he i mpugned
Judgrment and exenption fromfiling OT. and Ofice Report)
SLP(Crl) No. 3482/2016
(Wth interimrelief and office report)
SLP(Crl.)...CRLMP No. 8321/2016
(Wth appln.(s) for pernission to file SLP and Ofice Report)
SLP(Crl) No. 3540/ 2016
(Wth interimrleif and office report)
SLP(Crl) No. 3480/2016
(Wth interimrelief and office report)
SLP(Crl) No. 7864/2016
(Wth appl n. (s) for exenption from filing OT. and interim
relief and OFfice Report)
Date : 05/04/2017 These petitions were called on
for hearing today.
CORAM :
HON&#39; BLE MR JUSTI CE S. A. BOBDE
HON&#39; BLE MR JUSTI CE L. NAGESWARA RAO
For Petitioner(s) M. Umang Shankar, Adv.

Neeraj Kumar Jain, Sr. Adv.
Sanj ay Singh, Adv.
M. Siddharth Jain, Adv.
Urang, Adv.
Raj eev Si ngh, Adv.
Respondent (s) M. Ardhendunauli Kumar Prasad, Adv.
Kunal Verrma, Adv.
Jai deep Qupta, Sr. Adv.
Ms. Ranj eeta Rohatgi, Adv.
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Sant en, Adv.

R K. Singh, Adv.

Kumar Gaurav, Adv.

Neeraj Singh, Adv.

B. N. Dubey, Adv.

P. Dayal, Adv.

Rameshwar Prasad Goyal , Adv.

Pradeep Kumar Yadav, Adv.
Ashut osh Yadav, Adv.
Agni vesh, Adv.
Ms. Manju Jetl ey, Adv.
Arvind Varma, Sr. Adv.
Gaurav Agarwal , Adv.
Sukanya Basu, Adv.
UPON hearing the counsel the Court nmade the follow ng
ORDER
Per ni ssi on to file speci al | eave petition(s)
is granted in Cl.MP. No. 8321 of 2016.
Del ay condoned.
Hear d | ear ned counsel appeari ng on behal f of
the petitioner.
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W do not find any reason to entertain t hese
petitions.

The speci al | eave petitions are, accordi ngly,

di smi ssed.

The petitioner shal | have liberty to appl y for
3

cancel | ati on of bai | in case any condi tions are
br eached.

The trial be expedited.

Al'l applications stand di sposed of.

[ Charanjeet Kaur ] [ I'ndu Pokhriyal ]
A R-cumP.S. Court Master



